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(.pEN CCURT. 

CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD. 

Urigina l Applicat ion No . 1266 of 1998. 

-

&llahab ad , this - too 27th day £f. No vember 1 2002. 

HuN' BLE iVH . M. P . ~Ii\t;H , Ne mber- A. 
- "' I 

1. Smt • Ph a gg o De vi , 

wjo Lat e Sr i Si dh· Nara in , 

R/o ViJ. la~ Jaith11ar a Dea h, Post- Tharwai, 

Tehsil- Soraon , District- All ah abad . 

2 . Gauri Shank ar 

S/o Lat e Sri Sidh Nar ain , 

Village- Jaithwara ~e h , 

Pos t- Tharwai , Te hsil- Saraon , 

District- Allahabad . 

• ••••••• Applicant s . 

(By Ad vo c ate : Sri A.K. Srivastava } 

versus . 

Union ot India 

through its Secre t ary, 

.Min.tstry ot Defe nee, 

New ~lhi. 

2 . Dire ctor Gener al , 

Ordnance Services, o .H .Q., 

P.O., New De l hi. 

3 . Major G:nera1 , 

Army Ordnance COrps , 

Ce ntr a l Comma nd , 

Lucknuw. 

4. COnrmandant, 
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Ordnance J)epot, 

Fort, Allahabad. 
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• ••••••• Re s ponde nts • 

(By Advoc at e : Sri S Mandhyan) 

O RDER 

(BY HUN 'BLE MR . M.P. SINGH , A. M.) 

1 

In the pr esent u. A., the applic ant has sou ght1 for a 

d irection to quas h th:! oraersdut ed 31 . 03.1998 ana 06 .09 .1996 
-d 

passe d by respondent No . 4 and has sou ghtL..turther direction 

to re-consider the case ot the applic dnt No. 2 f or 

appointment on compassionate grounds . 

2o The admitte d facts in brie f are that the applica1 t 

No . 2 is the second s on Of Late , .Sri Sidh Narain , who was 

working in Ordnance Depot, All a habad . He died in harness 

on 16.07.1994. The applic ant No . 1 haL submitte d appl i c ation 

date d 12.09.1995 for appointme nt of her son on c omp assionate 

grounds . The said appll.ic cUon Jwas considered by the respondents 

but the s ame was r ejecte a and the appliccn t was duly 

info rrre d vide letter d ated l 4 . C2 .1996 . The applicant a ga in 

applied i or -appointrre nt · .~ on compassionate grounds on 
• 

27.03.1996. ~nat aPIJ l~catiu n was also r e jected on the 

ground that the applic ant 's so n could not find place in the 

merit list in the f ace Of more deserving candidates and the re 

being limited number Of vac ancies. The s aid decision was 

co m1mni cated t o the applic ant vide lett er dated 06.09 .1996. 

The applicant had again applied for the third ti~ vide 

letter dated 2l.l l .l997A jier appl ic ation was aga in rejected 

on the above ment ione d grounds. She was duly inft) r med vide 

letter dated 3l-3-J.99lj • . The responde nts in their reply 

have stated that the appointme nt on compassionat e groundS 

cannot be claima d as a matte r of right and the courts and 
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Mministrative Tribunals cannot issue direct i on to make 

tre appointment on compassionate grounds in disre gard to 

the instructions on the subject . According to the respondents , 

tl'Ya case Of the applic .. mt has bee n considere d thrice but 

the appl~cant has not been found f it for appointrrent on 

c ompass ionate grounds , in view Of the limite d number of 

vacancle s and more dese r ving candidates . 

3 . Heard • both tre learned counse l for r ·ival conte sting 

parties and perused the r ecords. 

4. Our ing the course of the argurre nts , t he learned counsel 

for the applic ant has dr awn my attention to Annexure-! to 

the suppleme nt ary rejoinder affidavit . Ha has submitted that 

as per Annexure- 1 , the respondents have advertised lOOvacancie s 

for group 'D' and ' C ' pusts , therefore, the plea taken by 

the D~spondents that applic ant Nv . 2 could not be cons idered 

for appointment for availibil~ty Of the vacancies , is no t 

correct. He has, f urther, submitted that the respvnde nts be 

directed to again c ons ider the c ase oi ap!Jlicant No . 2 for 

appointment against group •o '/ ' C 1 posts in t he l ight of 

the Anne xure s -1 and 2 to the supple me nt 3ry re j cinder where in • 

the responde nts have advertise d 100 group C and D vacancies 

for recruitrre nt . 1 find force in the submission mac..le by the 

appl~cant •. In the circumstances, I feel that ends of justice 

will be duly root i f the respondents are directed t o consider 

the case of the applicant No . 2 for appo.intrrent on compassionate 

grounds, in view Of Anne xures No . 1 and 2 annexed to 

Suppleme ntary Rejoinder Aff i davit, by passing a speaking and 

reasoned order vJithin 3 mo nths f r om the date Of receipt of 

a copy Of the · order . I do so acc ordingly . 

5. Too prese nt O. A. is disposed Of in the aforesaid terms . 

No costs . 

~ 
t~mber-A 

Manish/-
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